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CCiginal Application No, 529 o£ 2004

Bilaspur, this the 28tn day o£ vfcily# 2005

Hoa'ble Mr, M.P. Singh, Vice Ch^iraiaB 
Han’ble Mr, Klftdan Mahan, judicial Menaber

P.kI Ragi^va 
a/o M.S. Mahix 
Aged about 42 years,
Lower Division Glerk,
SEGh, Kendriya vi<%^aiaya,
Jtegarkhaa, District Korea 
Chhattisgarh,,

(%  Advocate -  Ncne)
V” E R S US

1. The uorooiissioner,
Kendriya vio^aiaya Sangathan,
18, Institutional Area, 
Shaheedjeet Singh I^rg^
New Delhi.
Trhoguh it*s Cooraission^r^

2. The Assistant Co<nmi;5sloner,
Kendriya vi<^aiaya,
Jabalpur Region, Regional office, 

Eistate,
Jabalpur,

3. Trte itissistant Commissioner,
Kendriya vi<^aiaya Sangathan, 
Delhi. Region, JNU Campus
New Mehrauly Road,
New Delhi 110 067,

4. The iitiaclpal,
Kendr iya vid/aiaya,
SBCL Jt^garkhand, District Korea, 
Chhattisgarh, R £S^ D B »rs

(By Advocate -  snri M.K, verina)

0 R D S R~ (Ocai)
^  M,P, Singh, Vice Chairtuan -

filin g  this Original Application, the applicant

b^s sought tiie following main re lie fs s->

“i i )  To quash and set aside the impugned order 
dpited 27/28.1.2 003 Annexure-A/1,

CR

Direct the respondents to complete the 
departmental enquiry whica was initiated  
vide Annexure A-1 in a time bound manner,

2. The briet tacts of the case are that the applicant 

aftLDC in yishesh Kendriya vi<^aiaya, Ghaziabad and he



was issued  a charge sheet on 27.1.2003 ( ,wm exure-A-1 ) under 

ru le  14 o f  Central C iv i l  Services (C la s s i f ic a t io n ,  Control and 

Appeal) Rules, 1965 as extended to the employees o f  Kendrlya  

Vidhyalaya Sangathan. He was p laced  under suspension v id e  

order dated 30.1.03 and the suspension o f  the app lican t was

revoked vide order dated .
transferred to Kendrlya Vidftralaya Jh^Sand . By filin g  this OA, 

the applicant has sought a direction to quash and set aside the 

order dated 27/28.1.2003 whereby a charge-sheet was Issued to 

him, alternatively to complete the departmental enquiry which 

was in itiated vide Annexure-A-1 in a time bound manner. T ill  

now the departmental enquiry has not been conpleted by the 

respondents* Hence, this OA.

3 , None is  present on behalf of the applicant*. Since, 

i t  is an old matter o f year 2004, we are disposing of this 

OA by invoking the provisions of Rule 15 of the Central 

Administrative Tribuna (Procedure) Rules. 1987. Heard tne 

learned counsel for the respondents.

4. The respondents in their reply have stated that “ the 

charge sheet cannot be challenged on it s  vagueness and 

correctness has levelled the allegation of malice against the 

respondents.- AS per taw la id  down by the HOn’ble Supreme 

court in the case of of Union of India & Ors. Iflpendra 

Singh, 1994 (27)ATC 200, examination of correctness of the 

charges is  beyond the jurisdicUon of the Tribunal* In view 

of the above law la id  down by the »>n*ble Supreme Court, the 

court and Tribunal should not normally interfere with the 

enquiry proceedings. However, we find that the departmental 

enquiry proceedings has been initiated against the applicant 

in January. 2003 and more than 2 years have already been 

elapsed and the enquiry proceedings have not yet been 

con^leted. '̂he learned counsel for the respondents has 

submitted that he is  not aware about the stage of the 

enquiry.

5. In view of the facts mentioned above, the ends of



S5 g s :

ju s t ic e  would be met i f  we directs the respondents to complete 

the enquiry proceedings w ith in  a time frame* Accordingly* 

we d ire c t  the respondents to corajdlete the enquiry aga in st  

the app lican t w ith in  a period  o f  6 months from the date o f
' II

receipt of a copy of this order and the applicant is  also 

directed to co-operate with the enquiry proceedings* In case 

the applicant does not co«operat^ with the enquiry officer 

in the enquiry- proceedings, the respondents are at l ib ^ t y  

to come to the Tribunal for extension of time to complete 

the enquiry proceedings*

6. With the above directions, the OA stands disposed o f.

No costs.

(Madan/ Mohan) 
JUdici\al Member

(M*P* Singh) 
Vice Chairman
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